CENTRAL AQMINISTRAT-IVE TRIBUNAL
CALCUTTA BENCH

0.A. NO. 350/1597/2017 Dated : 22.11.2017
Coram : Hon'ble Ms. Manjula Das, Judicial Member

Pradip Kumar Mishra,
Son of Late S. MisHra,
Aged abo'ut 60 years
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HowrahisE=Riy=#a{Bast Howrah,
Howrah - 711 101.

5. Sr. Divisional Electrical Engineer:
(OP)/ Howrah, At Post Howrah,
District Howrah - 711 101.

6. Sr. Divisional Railway Manager,

Malda/ E.. Rly. At Post Malda,
District Malda, PIN ~ 732 101.

..... Respondents.
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For the applicant  : Mr. A.K: Gayen, Counsel
For the respondents : Mr. P. Kumar, Counsel

ORDER (Oral)

Manjula Das, Judicial Member

The applicant has filed this O.A. under Section 19 of the Administrative
Tribunals Act, 1985 seeking the following reliefs:
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“8.(a) To direct the respondents to cause them to act in accordance with

RBE No.137 of 2009, dated” 24 07. 2009 by Way,of granting the benefits of |

stepping up o pay" in favoursof thé"apphcant forthwrth like Sri S.K. Ganguly.
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(b) Dlrectnon bewfnﬂaﬁde tixpon the respoﬁgiﬂents‘v by way of complying with
the order daté";g%a 0%12 2011 passed-.ln-WPCT 224 f 2020 against which SLP
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3. Ld. Counsel the %ppllcant Mr ir KK Gay Gayen vsubmrts that the applicant has

filed representation to the authorltles on 28 08.2017{Annexure A/9) ventilating
his grievances as stated in this O.A., but the authorities did not consider his case
till date. Finding no other alternative he has approached this Tribunal by filing this

0.A. seeking the aforesaid reliefs.

4, Mr. Gayen, Ld. Counsel for the applicant further submits that the applicant

would be satisfied for the present if a direction is given to the respondent
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authorities more particularly to the Respondent No. 2 to consider and disp‘ose of:

the representation of the apphcant dated 28. 08 2017(Annexure A/9 to the O.A. )

with a reasoned and speaking order within a specific time frame. ‘ ;
\

5 Accordingly, the respondent authorities, more particularly. the R-espondenﬁ

No. 2 is directed to consider and dlspose of the representation of the apphcant

) as per rules, if such representation is stull

wdspeaking order on the same within

o
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dated 28.08.2017 (Annexure A- 9

pendmg for dlsposal and pass a.reason
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